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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.694 of 2023

In the matter of:

In Re: News item appearing in Hindustan Times dated 26-10-2023 titled as UN
Predicts groundwater level in India will reduce to low by 2025 addressed to State
of Uttar Pradesh through the Secretary, Department of Water Resources.

IN COMPLIANCE WITH HON’BLE NGT ORDER DATED 26-07-2024, AN

ADDITIONAL REPLY FILED BY RESPONDENT NO-20, STATE OF

UTTAR PRADESH

1. That in view of the Original Application No 694/2024- News item titled

“UN predicts groundwater level in India will reduce to ‘low by 2025’

appearing in Hindustan Times dated 26.10.2023 which was listed before

the tribunal for hearing on date-26.07.2024. On the date of hearing

Hon’ble NGT has passed an order in which the effective portion of the

order is as –

“18. We also make it clear that all States Respondents, who have already

filed their response/reports, shall ensure their representation before

Tribunal on the next date either through any authorized representative or

through Counsel, failing which we will be compelled to direct for personal

appearance of concerned Secretaries and may also pass further stringent

order as the situation may demand.
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19. All Respondents shall also explain by filing reply/additional reply, as

the case may be, placing on record as to what considerations are taken

into account while granting permission for extraction of groundwater

particularly for commercial or industrial purposes in OCS areas, i.e.,

Over-Exploited areas, Critical and Semi- Critical.

20. List the matter on 12.09.2024

21. A copy of this order shall be forwarded to all the respondents by

Registry forthwith for compliance.”

In compliance with the above order the additional reply/ response on behalf of

Respondent No- 20 State of Uttar Pradesh in terms of the considerations that are

taken into account while granting permission for extraction of groundwater

particularly for commercial or industrial purposes in OCS areas, i.e.

Over-Exploited areas, Critical and Semi-Critical are follows-

1. That for protecting, conserving, controlling and regulating

groundwater to ensure sustainable management of Groundwater in

the state of UP, especially in stressed rural and urban areas of Uttar

Pradesh, UP has enacted Groundwater Management and Regulation

Act- 2019 in the State of UP on 02 October 2019, A true copy of the

Groundwater Management and Regulation Act- 2019 is annexed here

as Annexure-1 and further Groundwater Management and

Regulation Rules 2020 on Feb 25th, 2020. A true copy of the

Groundwater Management and Regulation Rules 2020 is annexed
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here as Annexure 2. It extends to the whole of the State of Uttar

Pradesh.

2. That it is pertinent to mention here that the groundwater users are

broadly categorised into 02 major categories in the said act -

● Domestic and Agriculture Users

● Industrial/ Commercial/ Infrastructural/ Bulk Users

3. That it is respectfully submitted that with the reference to abstraction

of groundwater, services like Registration of wells, Grant of

Authorization (NOC) for the construction of New wells, and

Renewal of existing NOC are being provided by an online web portal

(http://upgwdonline.in) which is also integrated with Nivesh Mitra

Portal of Government of Uttar Pradesh.

4. That it is pertinent to mention here that for the efficient management

of services, a decentralised system has been created by establishing

the “District Groundwater Management Council” in each district of

Uttar Pradesh. District Groundwater Management Council, headed

by District Magistrate is the overall unit for the management and

regulation of Groundwater resources at the district level. Further, all

the district-level officers of the concerned department have been

nominated as members of the council. A true Copy of the District

Groundwater Management Council Order is annexed here as

ANNEXURE - 3.
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5. That it is pertinent to mention here that the District Council is

empowered to approve/ reject the online Application of NOC/ Reg.

of wells received on web portal and also to ensure compliance of all

the aforesaid conditions imposed while granting Registration/ No

objection Certificate.

6. That it is pertinent to mention here that A Nodal officer has also been

nominated in every district to facilitate the district councils.

7. That it is respectfully submitted that the Exemption made under the

Act from seeking NOC for domestic and Agriculture users in all

areas of the state of UP.

8. That it is respectfully submitted that under the Section-12(1) of the

aforesaid act a Ban on new well construction in Notified Areas (Over

Exploited, Critical) has been decided and in this it is stated that “No

person or group of persons or institutions or agency or establishment

shall construct / sink new well for commercial, industrial,

Infrastructural, and Bulk use including construction of boring/ tube

well under government schemes within the notified areas, expect Govt.

Schemes of drinking water supplies and tree plantations”.

9. That it is respectfully submitted that the Exemption is also made

under the Act from Seeking NOC to Micro and Small Enterprises for

drawing less than 10 KLD GW in Notified or Non-Notified areas but

it is mandatory to have registration of bore well / tube well. Further,
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users registered under the MSME category are allowed to get NOC in

notified areas also with the condition to comply with all the

conditions made under NOC. A true copy of the Order for Relief in

Section 12 for MSME Users under the Groundwater Management

and Regulation Act 2019 is annexed here as Annexure 4. A true

copy of the Order for relief in granting NOC for Micro Small Users

for extraction of GW below 10 KLD under the Groundwater

Management and Regulation Act 2019 is annexed here as Annexure

5.

10. That it is pertinent to mention here that it is important that the

conditions imposed while granting NOC are as below:

a) No Objection Certificate shall be granted only in such cases

where local government water supply agencies are not able to supply

the desired quantity of water.

b) All industries abstracting ground water in excess of 100 m3/d

shall be required to undertake annual water audit through consultants

empanelled by CGWA.

c) Construction of observation wells(s)/piezometer(s) within the

premises and installation of appropriate water level monitoring

mechanism shall be mandatory for industries drawing/ proposing to

draw more than 10m3/day of ground water and. Monitoring of water

level shall be done by the project proponent.

d) The proponent shall be required to adopt roof top rain water

harvesting/ recharge in the project premises or in the assessment unit

as decided by the District Groundwater Management Council.
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e) Injection of treated/ untreated waste water into aquifer system is

strictly prohibited.

f) Industrial users are required to submit NOC issued by UPPCB

while applying for grant of NOC.

g) Industries which are likely to cause ground water pollution e.g.

Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal

washeries, other hazardous units etc. (as per CPCB list) need to

undertake necessary well head protection measures to ensure

prevention of ground water pollution.

h) Installation of Sewage Treatment Plants (STP) shall be mandatory

for new projects, where ground water requirement is more than 20 m3

/day. The water from STP shall be utilized for toilet flushing, car

washing, gardening etc.

11. That it is respectfully submitted that a dedicated task force has also

been constituted by the District Magistrate of concerning district for

verification of facts submitted by an applicant.

12.That it is pertinent to mention here if any commercial, industrial,

infrastructural and bulk user of ground water contravenes or fails to

comply with any of the provisions of this Act, shall be punishable

with fine as prescribed under section 39 of Act. Offences under this

Act shall be cognizable and triable by a judicial magistrate of first

class.

13.That it is pertinent to mention here if any commercial, industrial,

infrastructural and bulk user of ground water or any drilling agency
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fails to comply with any of the provisions of Act or Rule shall be

punishable with fine of 2-5 lakh rupees or imprisonment of six month

to one year or with both, in case of first offence. Penalties shall be

doubled on repetition of the offences.

14.That it is respectfully submitted that the Polluting ground water is

provisioned as serious offence under this Act, and if any user found

guilty for the same, penal provisions are made with imprisonment of

2-5 years with fine of 5-10 lakh rupees. In case of repetition of the

same, imprisonment for 5-10 years with fine of 10-20 lakh rupees.

With these steps the taken into account while granting

permission for extraction of groundwater particularly for commercial

or industrial purposes in OCS areas, i.e. Over-Exploited areas,

Critical and Semi-Critical areas of the state of UP.

THROUGH

PRIYANKA SWAMI & ASSOCIATES
F-13, GROUND FLOOR, JANGPURA EXTENSION,

DATE: 11.09.2024 NEW DELHI

7

2252



8

2253



9

2254



(Annexure-1)

10

2255



11

2256



12

2257



13

2258



14

2259



15

2260



16

2261



17

2262



18

2263



19

2264



20

2265



21

2266



22

2267



23

2268



24

2269



25

2270



26

2271



27

2272



28

2273



29

2274



30

2275



31

2276



32

2277



33

2278



34

2279



35

2280



36

2281



37

2282



38

2283



39

2284



40

2285



41

2286



42

2287



43

2288



44

2289



45

2290



46

2291



47

2292



48

2293



49

2294



50

2295



(Annexure-2)

51

2296



52

2297



53

2298



54

2299



55

2300



56

2301



57

2302



58

2303



59

2304



60

2305



61

2306



62

2307



63

2308



64

2309



65

2310



66

2311



67

2312



68

2313



69

2314



70

2315



71

2316



72

2317



73

2318



74

2319



75

2320



76

2321



77

2322



78

2323



79

2324



80

2325



81

2326



82

2327



83

2328



84

2329



85

2330



86

2331



87

2332



88

2333



89

2334



90

2335



91

2336



92

2337



93

2338



94

2339



95

2340



96

2341



97

2342



98

2343



99

2344



100

2345



101

2346



102

2347



103

2348



104

2349



105

2350



106

2351



107

2352



108

2353



109

2354



110

2355



111

2356



112

2357



113

2358



114

2359



115

2360



116

2361



117

2362



118

2363



119

2364



120

2365



121

2366



122

2367



123

2368



124

2369



125

2370



126

2371



127

2372



128

2373



129

2374



130

2375



131

2376



132

2377



133

2378



134

2379



135

2380



136

2381



137

2382



138

2383



139

2384



140

2385



141

2386



142

2387



143

2388



144

2389



145

2390



146

2391



147

2392



148

2393



149

2394



150

2395



151

2396



152

2397



153

2398



154

2399



155

2400



156

2401



157

2402



158

2403



159

2404



160

2405



161

2406



162

2407



163

2408



164

2409



165

2410



166

2411



167

2412



168

2413



169

2414



170

2415



(Annexure-3)

171

2416



172

2417



173

2418
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30/oTo-91/2014-16 

UT GT 

THTTRU 
fHT fRArE 
4, gus (7) 

TT%, 4TTATK, 2 HId, 2021 

DTo 11, 1942 Ta H4q 
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3o/otto-91/2014-16 

THTEITRU 

T4. vs ( 
HTHTR7 ufAT4 A) 
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TT5, 2 H 2021 
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